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MR. DEPUTY-SPEAKER: The 
question is:-

"That thiI Houae concurs in the 
recommendation of Rajya Sabha 
that the House dO join in the Jomt 
Committee Of the Houses on the 
Bill further to amend the Delhi 
Rent Control Act, 1958 by Shri 
1\4. P. Bhargava, made in the 
motion adopted by Rajya Sabha 
at its sitting held on the 15th Dec-
ember, 1967, and communicated to 
this House on the 16th Decembo!r, 
1967 and resolves that the follow-
ing twenty members of Lok Sabha 
be nominated to serve on the said 
Joint Committee, namely-

(1) Shri Bashweshwar Nath Dhar-
gava. 

(2) Shri Maharaj Sinlh Bhat"ti. 

(3) Chowdhry Brahm Parka.h. 

(4) Shri Krishna Kumar Chatterji. 

(5) Shri Benoy Krishna Das-
chowdhury. 

(6) Shri Hardayal Devgun. 
(7) Shri C. T. Dhandapani. 

(8) Shri Hari Krishna. 
(9) Sardar Iqbal Singh. 

(10) Shri Lakhan Lal Kapoor. 
(11) Shri Bhanudas Ramchandra 

Kavade. 

(12) Shri Latafat Ali Khan. 

(13) Shrimati Sucheta Kripalani. 

(14) Shri Bakar AU Mirza. 

(15) Dr. Sushlla Nayar. 

(16) Shri Jaganath Rao. 

(17) Shrl p. G. Sen. 

(18) Shrl Satya Narain Singh. 

(19) 8hrl 8. Xavier. 

(20) Shrl Dlwan Chand Sharma." 
(The motion UlCU adopted). 

18.18 Jars. 

RECOGNITION OF TRADI: UNIONS 
. BILL 

By Shri 1\4adhu Lima)'e 
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SHRl K. NARAYANA RAO 
(Bobbili): On a point of orclu. l'he 
Bill carries a jinancial memoranciUIn 
which says that an expendIture of 
about Rs. 2 lakha per ;year wUl be 
incurred on the trade union authorit;y 
envisaged under this Bill Now, I 
draw your attention to article 117(3) 
which says that if a Bill which if 
passed and brought into operatIon 
would involve expenditure from the 
Consolidated Fund of India sball not 
be passed by either House Of Parlia-
ment unless the President hal recom-
mended to this House conlideration 
of the Bill. Now I wlll draw ;your 
attention to rule 65(2) of the Rula 
of Procedure, which says: 

"If the Bill is a Bill which under 
the Constitution cannot be ;nLrO-
duced witbout the previous unc-
tion or recommendation of the 
President, the member shall annu 
to the notice such sanction or 
recommendation conveyed throullh 
a Minister, and the notice ,ban 
not be valid untlI thls requirement 
Is complied with." 

Thi. Blll does not anna IUCh a 
notice to the effect that the Praldent 
has g1ven his assent to sucb a BIll 
The rule specifically mentions that tbe 
sanction of the President mUit be 
obtained and It should be annexed to 
the Bill ThIs Bill does not annex 
such a recommendatiOD. 'l'herefon, 



[Shri K. Narayana Rao]. 
it ill improper and the consideration 
ot the Bill should .be postponed. 

MR. DEPUTY-SPEAK£R: I would 
invite his attention to the Bullelin of 
6th MarCh where it is atated that the 
lanCtiOn . Of the President under the 
article that he quoted has been obtain-
·ed. It. has been printed there. 

SHRI K. NARAYANA RAO: But 
what d ~  the rule say? The rule says 
Specifically that it must be annexed 
to the Bill; not that it should be pub-
lished elsewhere. 

MR. DEPlJTY-SPEAKER: Once the 
Presi4ent'. assent is published in our 
bulletin, I think it satisfies the rule. 
10 far as this condition is concerned. 
That is my rulin,. 
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MR. DEPUTY-SPEAKER: .He may 
continue his speech next time. 

18.2S hrI. 

MESSAGE FROM RAJYA SABHA 

SECRET.(Jty: Sir, I have to report 
the following message- received from 
the secretary of Rajya Sabha:-

"I am direeted to Inform the 
Lot labba that the Raj,.a Sabha, 

at ita sittini held On ThundQ'. 
the 28th MarCh, 1968, paued the 
enclosed motion concurrinl in the 
recommendation of the Lok Sabha 
that the Rajya Sabha do Join in 
the Joint committee of the Housea 
on the Bill to provide for the in-
elusiOn in, and the exclusion frOm, 
the lists of Scheduled Castes ancl 
Scheduled Tribes, of certain cutes 
and tribes, for the readjustment 
of representation, and re-delimlta-
tion of parliamentary and assembly 
constituencies in so far as IUch 
readjustment and re-de.llmltatlon 
are necessitated by such Includon 
or exclusion and for matters con-
nected therewith. The namel of 
the members nominated by the 
Rajya Sabha to serve on the lai4 
Joint Committee are set out in the 
motion. 

MOTION 

''That this .HoWIe concurs in the 
recommendation of the Lok Sabha 
that the Rajya Sabha do join in 
the Joint Committee of the Housel 
On the Bill to provide for tbe In-
elusion in, and the exclusion Cr.,m, 
the lists' of Scheduled Castes and 
Scheduled 'l'ribes, of certain cutel 
and tribes, for the readjustment of 
representation, and re-dellmltation 
of parliamentary and 8IIembl,. 
constituencies in so far as 3uch 
readjustment and re-dellmltatlon 
are necessitated by such lnclus!on 
or exclusion and for matters con-
nected therewith, and resolves that 
tbe following members of the 
Rajya Sabba be nominated to lerv 
on the said Joint mm ttee~ 

1. Shrl Nekl Ram. 
2. Shrl D. D. Kurre. 
S. Shrl K. S. Chavda. 
•. Shrl D. sanJlvayya. 
II. Shri Sheel Bhadra Yaf •• 
8. Shri Emonsinr M. Sangmma. 
'1. Dr. fJhrlm'ati Phulrelhl Qaha. 


